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I 	t-- 
Far d bot h the learned c ounse is 	

!O1 

and read the show-cause b filed by all 	 LI 

the respondents • It was brought to our 

notice that in O.i.No.708/93, a directin,o'  
was made that the petitioners therein 

shall also be considered along with the 	 / 

pet it ioners in the pet it ion referred toll  
CLJ)AJ 	On &L i-s-- 

to this Contempt Pet it ion and disposed 1 1 

of by a common order. there was also a 	 ftH tft A
11 

CM 

limited stay opeting against the 

public at ion of the re suits t ill the 

pet it ioner s therein were interv iewe d. 	' 7 
	' 

It is also brought to our notice that 	-- 

those petitioners were also interviawed 	o 

on 10.11.1994 and that the net result 

is that a ii the contending pet It loners j, jI);eJ7C 
have now been intev iewed and it only 

rernins that the result should be 
\N\. 

published. Certain difficulties were 

expressed by the respondents' counsel 

in the the matter of making appointments 	 .\ 

to the posts that are lying vacant. in 

our v jew this T r ibuna 1 also square ly 	' 

met that difficulty by leaving liberty 

to the pet it loners to a  ppr oac h this 

Tribunal if they find any injustice in 
I 

the matter of appointnEnts. The hurdles 

that can; in the way of resporents 

in the publication of the interview4 	to4- 	e,LT) 

results are now removed and it is only L 

necessary that the result should be Q 	1 ç T 
-
) 4o  1. published as the same is per.i and 

more than a  year  has elapsed 

after the second batch of petitioners 	als 
were interviewed. 

1e, therefore, direct that within 

P.40/95 with O.124/95 
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3 four weeks from the date of receipt of 

a copy of this order the results shall 

be published peremptorily without any 

loss of time. 

Contempt Proceeding 40/95 is 

disposed 	with the above direction. 

Furnish copies of the crders to the 

counsel appearing for both sides. 

Original Application 124/95 is 

also disposed of in terms of the boVe 

order. 
VE1IR*N 1) 

J.J) 
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